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O  R  D  E  R 
                                                                      
Per Shri  Vijay  Pal Rao, J.M.  : 

  This appeal by the assessee is directed against the order dt.18.5.2016 of 

Commissioner of Income Tax (Appeals), Bangalore-6 for the Assessment Year 

2009-10. 

2.     The assessee has raised the following grounds :  
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3.     The only issue arises for our consideration and adjudication is regarding 

addition made on account of cash deposit in the Bank of Rs.16,04,000.   

4.      The assessee is an individual and deriving income from house property 

and bank interest.  In the scrutiny assessment, the Assessing Officer noted that 

there are cash deposits in the bank account of assessee with UCO Bank to the 

tune of Rs.16,04,000.  The Assessing Officer made the addition on the basis of 

AIR information in respect of the cash deposits being unexplained cash deposit.  

The assessee challenged the action of the Assessing Officer before the CIT 

(Appeals) but could not succeed.   
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5.      Before us, the ld. AR of the assessee has submitted that the CIT (Appeals) 

has not given the credit of withdrawal of Rs.12,85,000 by the assessee as 

source of the subsequent deposit. He has further submitted that the  assessee 

could not produce the cash book before the authorities below and therefore 

one more opportunity may be given to the assessee to produce the relevant 

evidence in support of the source of the deposits in the Bank. 

6.     On the other hand, the ld. DR has relied upon the orders of the authorities 

below and submitted that the assessee has failed to substantiate its claim with 

supporting evidence. 

7.       Having considered the rival submissions and relevant material on record, 

we note that the Assessing Officer as well as the CIT (Appeals) has disallowed 

the claim of the assessee on the ground that the assessee has not produced any 

evidence in support of her explanation of the source being withdrawal for 

subsequent deposit in the Bank.  The CIT (Appeals) has given his finding in paras 

7 to 9 are as under :   
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It is clear from the finding of the CIT (Appeals) that the withdrawal of 

Rs.12,85,000 was not in dispute however the source to the extent of the said 

withdrawal was not accepted for want of supporting evidence.  Since the ld. AR 

of the assessee has submitted that the assessee may be given one more 

opportunity to produce the cash book and other relevant records in support of 
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the claim therefore in the facts and circumstances of the case and in the 

interest of justice, we set aside the matter to the record of the Assessing Officer 

to reconsider this issue after verification of the relevant record to be produced 

by assessee. 

8.     In the result, the appeal of the assessee is allowed for statistical purposes. 

           Order pronounced in the open court  on 19th  Oct.,  2016. 

                                                                                                                                                                                                                                                                 

Sd/-                                                      
(A.K. GARODIA) 

Accountant Member  

 Sd/-                                                      
(VIJAY PAL RAO) 
Judicial Member  

Bangalore, 
Dt.19.10.2016.     
 
*Reddy gp 
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